ACT No: I or 1867, ;
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Passep BY THE GOVERNOR-GENERAL oF INDpIA 1IN CouNcrr.

(Received the assent of the Goveraor-General on the 25tk January 1867.)

An Aet bo make further provision for the removal of prisoners.

WaersAs it is expedient to authorize the Local Government to remove any
prisoner sentenced by a Cowrt established by Royal Charter
from the jail in which such prisoner is confined to any
other jail, orin the case of a prisoner of unsound mind, to a Lunatic Asylum;
within the territories subject to the same Loeal Government : And whereas it is
also expedient to authorize the Governor-General of India in Council to remove
any prisoner sentenced by any Court from the jail in whieh such prisoner
is confined to any other jail within British India; It is hereby cnacted, as
follows :—

Preamble.

1. When any person shall lie, or shall have been, sentenced to imprison-
Loeal Government nent by a Court established by Royal Charter, it shall be
- may-order removal of Jawfyl for the Local- Government to order the removal of
}mqonom sentenced by x R i -
figh Court_from one such person, during the period preseribed for his or her
juil to suother in the . . gl . . X
territories subject to imprisonment, from the jail or place in which he or she is
tho same Guvernment. o onfined to any other jail or place of imprisonment within

the territories subject to the same Loeal-Government.

2. Whenever it shall appear to the Local Government that any person
imprisoned by the sentence of a Court established by Royal
m"f;:“::::"’ ');‘f"‘éﬂ";": Charter, is of unsound mind, such Government, by a war-
Court may beremoved yant which shall set forth the grounds of belief that such
1o asylum by order of . . T .
T.ovul Governmeut: prisoner is of unsound mind, may order his or her removal
to a Lunatic Asylum, or other fit place of safe custody, with-
in the temitories subject to the same Government, there to be kept and
treated as the Tocal Government shall direct during the remainder of the
term of imprisonment ovdered by the sentence; orif it shall be certified by a
medical oﬂicer that it is necessary for the safety of the prisoner or others
that he or she should be detained under medieal care or tr catment, then until
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he or she shall be discharged aceording to law ; and when it shall appear to the
same Government that such prisoner has become of sound mind, the Local
Goverament, by a warrant directed to the person having charge of the prisoner,
shall remand him or her to the prison from which he or she was removed, if then
still liable to be kept in custody, or if not, shall order him or her to be discharg-
ed. The provisions of Section 9 of Act XXXVI of 1858 (relating fo Lunatic
Asylums) shall apply to every person confined in a Lunatic Asylom under this
Section after the expiration of the term of imprissnment to which he or she
shall have been sentenced; and the time during which he or she shall have
been so confined shall be reckoned as part of such term.

- 8. When any person shall be, or shall have been, sentenced to imprison-
Governor-General i €0t by any Court, it shall be lawfu] for the Governor-General
Cauneil may ordor re-  of Tndia in Council to order the rémoval of such person during
moval of prisoners - B o R X
_ wentenced by any Court  the period prescribed for his or her imprisonment, from the
Tromsowe jaal Wb amtise jail or place in which he or she is confined to amy other
jail or place of imprisonment in .the territories which are
or may become vested in Her Majesty or Her successors by the Statute 21 &
*22 Vic., cap. 106 (4dn dct for the better Government of India).




